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cerned. The number of Buddhists all 
over the world is large.  Therefore, 
if these facilities are given, then the 
number of Buddhist pilgrims wi’l go 
up to large numbers.  India has 
come the  political  centre of South­
East Asia, but it is very little realised 
that  India  is  also  the  home et 
Buddhis>ts all over the world and is a 
place of Buddhist pilgrimage.  It  Is 
from this point of view that I  have 
the honour to- convey the request of 
the Thai gentleman to the hon. Minis­
ter through you. Sir*

Pandit Thakur Das Bhargava; You 
said that a new Bill should be brought 
so that all these amendments may be 
considered.

Shri K. D. Malavlya: It will come
as early as possible.

Mr. Deputy-Speaker; He has given 
that assurance. In  the  meanwhile, 
every hon. Member may write to.the 
hon. Minister.

The question is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

MANIPUR COURT-FEES  (AMEND­
MENT AND VALIDATION)  BILL

The Minister of Home Affairs  and 
States (Dr. Katju): I beg to move:

“That the Bill to  amend  tlie 
Court-fees  Act,  1870, in its ap­
plication to the State of Manipur, 
for the purpose of giving effect in 
that State to certain ameiidments 
made in that Act by Assam Act 
VIII of 1950, and to validate the 
levy of court-fees in certain cases, ’ 
be taken into consideration.’*

Sir, after the  excitement oh  the 
previous Bill, the House may be tlied. 
I will finish my Bill very soon, and it 
is a Bill on which practically holhing 
has to be said.  The House  aware 
that the Court-fees Act of 1870 is  a 
Central  Act,  When fhe Slate  of 
Manipur was taken over in 1950, the 
central Act was extended to Mar tpur; 
At that time it was overlooked  that

the central Act has been varied 
amended by the Assam Act, ani the 
Assam  (Amendment)  Act  was 
forced in Assam and so lutoniaticaUy’ 
put into force in  Manipur  also, be­
cause Manipur  is  close to  Assam. 
Afterwards, it was discovered that the 
rate in the Assam Court-fees Act was 
a little higher than in the old Court- 
fees Act of 1870.  The object of this** 
Bill, as it would appear  from the 
statement  of objects and reasonŝ  is
to make  the Assam Act enforceable •
in Manipur as from the date of the- 
passing of this Act and to ;i(ive thiŝ 
Bill retrospective effect so that  the * 
charges made during the last three ' 
years may be regularized.

I may once more  repeat  that la 
Manipur,  practically most  of the
legislation  enforced in Assatn  ia -
already enforced, and therefore thia- 
mistake arose.  Therefore, I request 
the House to take this Bill into con­
sideration and subsequently to paaa- 
it.

(Amendment and
Validation) Bill

Mr.
moved:

Deputy-Speaker:

“That the Bill to  amend the 
Court-fees Act, 1870. in iU appli­
cation to the State of  Manipur̂ 
for the purpose of giving effect in 
that State to certain am̂ndiiiLvits 
made in that Act by Assam Act 
VIII of 1950 and to validate the 
levy of court-fees in certain cases, 
be taken into consideration.”

Shri K. K. Basu (Diamond Har* ' 
bour): I would like to enquire of thê 
hon. Home Minister one thing. He 
says it was something of a .̂oothfais 
Bill and  wants to  have  ft  parsed.' 
What happens to those oersons who 
have paid court-fees at lower rateirf * 
Has  it  to  be  given  retrospective • 
effect?

Mr. Deputy-Speaker: Hon. Mem­
bers must maintain the quorum.

Sevehil Hon. Memberr There Is ̂
quoruhi."  '

Shri K. K. Bass: Normally; Sir, If ’ 
court-fees are paid at a lower rate, ft 
Is re<rovered later.  You arc rivlĥe It .*
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retrospective effect.  Under the nor­
mal law, if anybody pays court-fees 
less than is allowed by the law,  he 
has either to pay a penalty or  no 
action is taken.  Since that position 
bas been made clear by this retros­
pective effect,  I think  this retros­
pective  effect will  bring  in  much 
more complications which will result 
from indifference and to •some exteiit 
: inefficiency of the department.  It is 
not for the people to know that this 
Assam Act was hitherto applicable. 
Unless the hon. Minister jtisiires  us 
that  these  persons  who  a:lually 
followed the law of the land hitherto, 
which was also faulty in a  ̂irticular 
place, have paid at lower rate  they 
should not be penalised.

Dr. Katju: On a point of informa­
tion I may say that as from the very 
inception, namely, April, 1950, every­
body,  officers,  non-officers,  litigant 
public, courts, were under the inipres- 
•ion  that  the  Court-fees  Act.  as 
amended in Assam, was enforced  in 
Manipur, and therefore, if any  one 
has paid a lower court-fee, lower than 
the central court-fee, he would  not 
be asked to pay  surchar;je at  any 
‘ other time.  The obiect of this  BiJl 
is to make the Assam Court-fees Act 
enforceable.  There is no question cf 
any difficulty.

Shri K. K. Basu:  So, as you  say, 
whether they were litigants, officers, 
. etc., or not, they were under the im­
pression that the Central  Court-fees 
Ad, as amended by the  Assam Act, 
is applicable to Maniour.  You  are 
. actually collecting at the rate which 
under  the  old  law  you  are  not 
authorized to collect.  You want  to 
regularize it?

Dr. KatJu; The only thing is  that 
' the Assam Act is considered  to  be 
enforced as it has l>̂n by  popular 
acclamation, considered to be enforc- 
t ad as from April, 1950. It Is an Act 
eomfoig into operation today, to  re- 
% fularize the position from tomorrow.

Shri U. M. Trivedi (Chittor):  One
point has not been answered by  the 
hin.  Home  Minister.  What  will 
liappen in those cases where  lower 
coun-fees have been  t>aid  already? 
And then, the litif̂ation is still pend­
ing—let us suppose so.  Litigation is 
not yet finished. If an  objection  is
raised that the suit is not now main­
tainable, because court-fees  at  a
lower rate has t>een paid, what pro­
vision .you are going to place on this 
account?  What provision are you 
going to  make about  surh  cases
where a lower  court fee  bas  been 
paid?

Dr. Katju: May I intervene  once 
again and say that there is no ques­
tion of payment of a lower rale  or 
higher rate.  Everybody has paid ever 
since 1950 court fee at the rate pres- 
(rribed in the Assam Court Fees Act. 
No one has paid court  tees as  pre­
scribed in the Central Court Fees Act 
of 1870.  The position is this.  If any 
lower rates have been paid there will 
be no question of any further cha/ge. 
Hon. members would notice that we 
are not making any Court Fee  Act 
here, prescribing any rates.  We are 
just  regularising the  Assam  Court 
Fees Act.  There is no danger which 
Mr. Trivedi has in mind.

Shri K. K. Basu: You are regularis­
ing illegal collections.

Dr. Katju: You may put it that way, 
if you choose.

Mr. Deputy-Speaker:  The question
is:

“That the Bill to  amend  the 
Court-fees Act, 1870, in its appli­
cation to the State of  Manipur, 
for the purpose of giving  (Effect 
In that State to  certain  nmcnd- 
mcnts made in that Act by Assam 
Act VIII of 1950, and I0 validate 
the levy  of court-fees in ccrtaJn 
cases, be taken  into  considera­
tion/'

The motion was adopted.  ;
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Mr. Deputy-Speaker: There are no

amendments.

Clauses 2 and 3 were added to the
Bill

Clause 1.— {Short title and extent)

Dr. Katju: I beg to move:

In clause 1, for  ‘‘1952*̂ substitute

•“1953**.

Mr. Deputy-Speaker:  The question

is:

In clause 1, for ‘̂1952’̂ substitute
"‘1953".

The motion was adopted,

Mr. Deputy-Speaker:  The question

is:

“That  clause 1, as  amendea,
stand part of the Bill.’*  ^

The motion was adopted.

<̂laiLse 1, as amended, was added to
the Bill%

'The Title and the Enacting Formula
were added to the Bill

Dr. Katju: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker:  The question

is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

TELEGRAPH WIRES  (UNLAWFUL
POSSESSION) AMENDMENT  BILL
ĉontd.

The Deputy Minister of Coramanl- 
cations (Shri Raj Bahadur): I beg to
move:

“That the Bill to  amend  the
Telegraph  Wires  (Unlawful
Possession) Act, 1950. l»e  taken
into consideration."

Sir, this Bill is based on o::r Gxc.erl-
n̂oe of the working of the main Act,

the  Telegraph  Wires  (Uiilawlul
Possession) Act, 1950.  This measuic
was passed when a serious situation
developed as a result of iars;e sĉaJe 
thefts of telegraph wires. They were
copper wires which were costly ones.
As a matter of  fact  the  mice  of
copper  rose  highly  and  therefore
these thefts became all the more pre­
valent.  To meet that situation  we
passed that Act in 1950. But it came
to our notice that in the interpretation
of the relevant section, section 5, the
courts held that Government hnd  to
prove in every instance that the wires
which  were  reported to be  stolen
property were the property of  the
Posts and Telegraphs Department. It
became very diflficult for us to do so,
because large quantities of such wires
were sold by disposals.  Hence  the
very purpose with which this  Act
was  passed  came to be frustrated.
I'herefore, it has  been  proposed  in 
this Bill that the onus of proving that
the copper wires (of certam  gaugê ̂
mentioned in the Bill) were nor.  the
property of the Posts and Telegraphs
Department  will lie on the  person
found in possession of these telegraph
wires.  That is the  simple  purpose
with which the Bill is moved.  The
other provisions are consequentl*il.

{Unlawful possession) 1446
Amendment Bill

Mr.
moved:

Deputy-Speaker: Mi)tion

“That the Bill to  amend  the
Telegraph  Wires (Unlawful
Possession) Act, 1950, be  taken
into consideration.**

Shri  Dhulekar  (Jhansi  Diitt.—
South): Sir, I wish to seek one clari- 
rlcatlon from the hon.  Minister.  I
would like to know whether copper
wires of the gauge mentioned in the
Bill were at any time sold by  the
Disposals or any other  Government
Department to anybody?

Shri Raj Bahadur: Those wires are 
of particular  gauges.  Under  the
original Act we gave an opportunity
to persons in possession of this type
of wires to dedare them by a parti­
cular date.  We also gave them some
time to get them  converted into In-




